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1 2 3 4

11.  Jammu and Kashmir 2  Jammu®, Srinagar®.

12, Jharkhand 1 Ranchi*

13. Karnataka 4 Bangalore 1 and II, Hubli, Mangalore.

14 Kerala 13 Thiruvananthapuram, Thiruvananthapuram (Rural),
Kollam, Cochin, Emakulam Rural, Alapuzha,
Kottayam, Malappuram, Thrissur, Kozhikode I and
I, Kannur I and II.

15. Madhya Pradesh 1 Bhopal

16. Maharashtra 7 Mumbai I, IT and III, Pune, Nagpur, Thane, Nashik.

17 Odisha 1 Bhubaneswar®

18.  Punjab 5 Amritsar, Ludhiana, Jalandhar I and II, Hoshiarpur.

19, Rajasthan 3 Jaipur, Jodhpur, Sikar.

20.  Tamil Nadu 8 Chennai 1, 1T and 111, Trichy Thanjavur, Madurai,
Tirunelveli, Coimbatore,

21.  Uttar Pradesh 6 Lucknow, Varanasi, Kanpur, Gorakhpur, Bareilly,
Ghaziabad.

22, Uttarakhand 1 Dehradun®

23, West Bengal 2 Kolkata, Berhampore.

TotaL 77

* Co-located PSK

Slashing of the Haj quota

2028. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Supreme Court slashed the Haj discretionary quota of

Government greatly;

(b) if so, the details thereof; and
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(c) the details of the various other incorporations made in the guidelines

issued in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) Yes.

(b) and {c) As per the intenim order dated July 23, 2012 of the Hon’ble
Supreme Court, the discretionary Haj quota of the Government has been curtailed to
500 seats comprising 200 seats for Haj Committee of India (HCOI) and 300 seats for

the recommendations of dignitaries limited to the following:

Hon’ble President of India 100 seats
Hon’ble Vice-President 75 seats
Hon’ble Prime Minister 75 seats
Hon’ble External Affairs Minister 50 seats
HCOI 200 seats
Totar 500 Seats

Infiltration from Bangladesh

2029, SHRI KUMAR DEEPAK DAS: Will the Minister of EXTERNAL
ATFFAIRS be pleased to state:

(a) whether it is a fact that the Foreign Secretary of Bangladesh has stated
in Guwahati recently that India has never raised issue of illegal infiltration from

Bangladesh;
(b) if so, the reasons therefor; and

(¢) if not, the details of the action taken to raise the issue of infiltration with

Bangladesh by Government of India so far?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (¢) The issue of illegal migration from Bangladesh is
regularly discussed at relevant bilateral meetings, including the Joint Working Group
on Security, Director General level talks between the Border Security Force (BSF)
and Border Guard Bangladesh (BGB), Home Secretary level talks and Home Minister
level consultations. India and Bangladesh have put in place mechanisms, including a

Coordinated Border Management Plan signed in July 2011, to address issues arising



